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He, 	Mr ( i K .Behera, i.cI('ounsei tor the Applicant and 

Mr S K .( )i ha. cI.Slanding ('nunsel for the Respondents: on whom 

a COV of 1hi< ( ) A appears to have been sered, 

2 	t is the Case ot'lhe applicant that her husband. who was 

serving as a Khiasi. e'pired in the year I -)6 and in the came 

Ve,nv the Wel tare Inspector e'ioi ired in to he matter, Atter that ,he 

sllniìiied the death cerulicate nd 1eta heir (eli iticate \\h1ch  Is 

aso cue h sed with this ( ). A. ( An !levllre_ 	i ! respectively) 

Anphcanl made renresentatum to the 1)e.p;1rtmeii hut 1 hey have 

nit taken ;Inx action After that she made another representation 

n 	20 04 () 	lone 	ii h an a I hdait ( An ne\:lIre- 4) br 

dishursenicul rI the death cmii ret!rement heneiis of her husband. 

I ln view of the above, having no ohecttun h' the 

I ,d (ounsel for the Nespodnts Res No and 4 aredirected 10 

dispose ot he pending represeutitions pretera Nv \vjthi t\ 0 

months In fl1 the d1e ci receipt of this order as per rules. (opies 

ol this or(Ier a'ong wit ().A he sent to the Res.No.3 and 4 hv 

post. 

.-1 	Accordincylk,  th, t ) A, is dicpoced of at the admission 

stage. 

()!eS of  liii ' iuujer he handed over to the (,'ounsel br 

h(tti the part 
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